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 SHRI  VIKRAM  MAHAJAN
 (Kangra):  A  Committee  shoula  bp
 appointed.

 MR.  SPEAKER:  4  will  appoint  not
 a  big  commitee  but  a  small  committee
 to  look  into  it.  The  Chairman  of  the
 House  Committee  hag  reviewed  it,
 and  the  Chairman  of  the  House  com-
 mittee  will  be  there  along  with  others
 and  a  few  members  from  the  Opposi-
 tion  and  from  the  Treasury  Benches.

 We  do  not  want  any  concession  from
 any  people.

 DR.  HENRP  AUSTIN  (Erankulam):
 The  Congress  Party  has  already  mov-
 ed  in  this  connection.

 MR.  SPEAKER:  Whatever  the  peo-
 ple  get,  we  will  get.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  do  want  faciliues.  We  have  to
 function  here  in  Puarhament.  It  is
 not  a  Party  question.

 MR.  SPEAKER  Especially  on  this
 thing  I  am  very  happy  that  you  huve
 no  party  question  on  this  issue

 SHRI  ATAL  BIHARI  VAJPAYEE.
 They  are  Lr,  ng  in  the  Congress
 Party.

 DR.  HENRY  AUSTIN:  I  did  not
 raix2  it  in  that  way.  I  only  said  that
 we  have  already  made  a  gesture  in
 thig  connection  I  have  said  it,  not
 in  a  controversial  view.  If  you  are
 offended.  I  am  sorry.

 sua  समडोदन ..  ऐप परबान  नहीं  है
 कि  एफ  पाई  ज्यादा  खाती  है  श्योर  दूसरों
 कम  |  सब  (एक  जगा  खातेाँहि।  स्प

 बाप  पर  शक्र  नह  करते  है  ।
 Se emmuneaneeed
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 NON-FUNCTIONING  OF  887४5  IN
 Kenata

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  १  would  Hike  to  draw  =  the

 SRAVANA  29,  895  (SAKA)  Rule  877  270

 attention  of  the  Government  to  the
 situation  that  has  arisen  in  my  State
 of  Kerala  where  the  majority  of  the
 banks  are  not  funciuoning,  especially
 the  clearing  houses.  It  ail  happened
 due  to  the  agitation  in  the  South
 Indian  Bank  Ltd.  No  statute  allows
 this,  and  if  the  clearing  house  is  not
 functioning.  there  is  difficulty  all-
 round,  Sir.  The  situation  now  is  this,
 that  neaily  Rs,  30  to  Rs.  40  crores
 worth  of  cheques,  drafts,  etc.  are
 lying  idle  and  are  not  cleared.  The
 Government  of  Kerala  could  not  clear
 the  -ale<  tax  cheques.  Foodgrains
 pric:,  Lave  gone  up.  No  cheques  are
 cleaied.  Ve.:9us  complaints  have
 been  placed  before  the  Central  Gov-
 ernment  and  the  hon.  Finance  Munis-
 ter.  But,  still,  nd  action  has  been
 tiken.  I  am  rot  going  into  the  merits
 of  the  case.  But,  ]  am  afraid,  they
 are  not  taking  any  steps  in  this  direc-
 tion  Either  they  must  surrender  be-
 fore  the  employees  or  they  must  take
 some  action  to  see  that  the  interests
 of  the  people  are  protected.  These
 cheques  should  not  be  allowed  to  lie
 idle,  they  should  be  cleared,  and  these
 clearing  houses  should  be  able  to
 function  a:  quickly  as  possible.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 I  know  that  this  question  of  clearing
 house  has  become  quite  an  irksome
 thing  to  the  public  also,  but,  unfortu-
 nately.  the  trade  union  organisation
 १  utihsing  this  to  get  certain  issues
 settled  by  putting  pressure  on  the
 clearing  house.  Here,  in  this  case,  it
 is  a  non-nationalised  bank  and  they
 have  got  certainly  some  dispute  with
 the  employees.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 They  have  suspended  42  people.

 SHRI  YESHWANTRAO  CHAVAN:
 I  am  not  going  into  the  merits  of  the
 case.  My  only  point  is  that  the
 Labour  Ministry  and  its  officers  are
 fully  seized  of  the  matter  and  the
 Reserve  Sank  of  India  has  esked  the
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 formed’  the  Reberve  Bank  that  they
 are  shortly  starting  the  negotiations.

 DR.  HENRY  AUSTIN  (rnaku-
 lam):  It  is  almost  two  months  ance
 the  negotiations  started.  Unless  effec-
 tive  measures  are  taken,  I  am  afraid,
 the  position  will  be  serious.  Food
 situation  is  very  acute  in  Kerala.
 Consequently  the  prices  have  gone  up.
 Onam  celebrations  are  coming  in
 September.  I  would  appeal  to  you
 to  take  expeditious  action.

 a
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 AwnpHRra  Prapesh  Vacant  LANDS  IN
 ‘Urnmaw  87६४5

 on
 Routes,
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  I  beg  to  lay  on  the
 Table: —

 G)  A  copy  of  the  Andhra  Pradesh
 Vacant  Lands  in  Urban  Areas
 (Exemption)  Rules,  ‘1972,  published
 in  Notification  No.  G.O  Ms.  878  in
 Andhra  Pradesh  Gazette  dated  the
 29th  August,  1972,  under  sub-section
 (2)  of  section  9  of  the  Andhra
 Pradesh  Vacant  Lands  in  Urban
 Areas  (Prohibition  of  Alienation)
 Act,  1972,  read  with  Clause  (०)
 (iii)  of  the  Proclamation  dated
 the  28th  January.  1973,  issued  by
 the  President  in  relation  to  the
 State  of  Andhra  Pradesh.

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fication.  [Placed  in  Library..  See
 No.  LT-5436/73}.

 AnnvaAL  Rerorr  or  Anpima  Praprss
 Srare  Wanesousina  ConporaTron

 Fiypenawan,  1971-72

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE

 AUGUST  20,  i078  Papers  Laid  =  23"
 (SHRI  ANNASAHEB  P.  SHINDE);  I
 beg  to  Jay  on  the  Table  a
 Annual  Report’  (Hind!  and
 versions)  of  the  Andhra  Pradesh
 Warehousing  Corporation,  Hyderabaa
 for  the  year  ‘1971-72  together  with
 Audited  Accounts,  under  sub-
 (i)  of  section  $1  of  the  Warehous-

 ing  Corporations  Act,  ‘1962,  read  with
 clause  (c)  (ii)  of  the  Proclamation
 Gated  the  I8th  January,  ‘1978,  issued
 by  the  President  in  relation  to  the
 State  of  Andhra  Pradesh.  [Placed  in
 Library.  See  No,  LT-5437/73).

 NOTIFICATION  re  ANDHRA  PRADESR
 Moror  Venrcizs  Ruras

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  M  8.  RANA):
 l  beg  to  lay  on  the  Table—

 (L)  (7)  A  copy  each  of  the  follow-
 ing  Notifications  (Hind:  and  English
 versions)  under  sub-section  WY)  of
 Section  7233  of  the  Motor  Vehicles
 Act,  ‘1939,  read  with  clause  (०)  (aii)
 of  the  Proclamation  dated  the  8
 January,  ‘1978,  issued  by  the  President
 in  relation  to  the  State  of  Andhra
 Pradesh

 (a)  GO  Ms  No  496  published  in
 Andbra  Pradesh,  Gazette  dated  the
 7th  June,  1973,  making  certain
 amendments  to  the  Andhra  Pradesh
 Motor  Vehicles  Rules,  1964,  and

 (b)  GO  Ms  No.  577  published  in
 Andhra  Pradesh  Gazetted  dated  the
 7th  June,  1978,  making  certain
 amendnients  to  the  Andhra  Pradesh
 Motor  Vehicles  Rules,  964

 (ii)  Two  statements  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  the  Hindi  versions  of
 the  above  Notifications.  [Placed  in
 Library.  See  No.  LT-6438/73}.

 (2)  (क)  A  copy  of  Orissa  Notifica-
 tion  SRO.  No,  602/73,  published  in
 Orissa  Gazette  dated  the  i38th  July,
 1973,  making  certain  amendments
 the  Orissa  Motor  Vehicles  Rules,  494९


